- CENTRAL ADMINISTRATIVE TRIBUNAL | 5

; K o GUWAHATI-OS W
B (DESTRUCTION OF RECORD RULES, 1950)

M OA/Mo....f&L?J______

RAJCPNO.ocoieenenesnanasesesacas

EP/MANo .............. pessenenas
L Order_s.'She'et....', ..... i ......... Pg..... Q.}». ........... to...,.QK«..; ....... |

2. Judgment/Order-dt&...‘....I........._...'....'_,...Pg ...................... to......I ...... Wenees |

3. Judgment & }Ordervdt‘d. cevrreeeneeaesens Received from H.C/Supreme Court

4, OA........ | ......................... Pg...@.l .............. 10, fBreririe

5. BB/ M.Puorirecrimssiismssnsesssssssssssnssssssis 12 T EOuueeeeererssarnss

6. RA/C.Perericssssssesssssssinmsssssivessssssssssssss 2 SR £Ourasuorasssssosead

. W . urirreerseseeresesssisbesbeaeasbesisesrs s sssensaes Pgoveveeisrirensanens 17 YOU .

8. Rejomder.........;.; ..... NP : e R IRININN . NP I

9. Reply ........................ Pg.vvecrieressnes to ..............

10 Any' other i’apers ................................... ) 3 SO P 1 (o JOUURORPRPPIP

~11. Memo oprpearance ......... e JRUTIUORRUT SRRV

_12 AddItIonal AfﬁdaVIt .............

5 | 13. Written Arguments ...............................................................................
- 14 Arnendement Reply by Respondents .....................................................
15, Arnendment Reply ﬁled by the Apphcant ...............
(\/7 .- 16. Counter Reply ......................................................................................

SECTION OFFICER (Judl)

A&

\\
(5)



AT e FORM NO.A»;' N T T T
I (SEE RULE 42). . ,
- CENTRAL~ADMIN ISTRATIVE ;_-T:RIBUNN.: P
O - GUWAHATI BENCH" g : RO
, > : : '
S ORDER SH E_ T ,
T ... ' (&1 - 'f o . 2._‘./‘200 5‘-’ i i, T — iy
Orlglnal Applicatl-on;l_ﬁ_pf-v . il. T TS e e -
Mlsc’PetltlonNo. m,,_,_‘,,“,_.,,.....:-:mmuw e T
‘Contempt Petltlon 1\O~” __________ I I
L "*'u.:". - A ofﬂ(
Rondents ..,.. “49_:9.;_5 “‘g,ﬂ gn/s“ TR T

.',

4

Y Ad\'rocates ’ior‘f the Applicant R Kt ARanlholewt o éwé\zpj\m._ A

—  won  wum eeE
._,.,,_......—-.—.-....-_

. . . I%D HV/M(M« MW\L)/ . ) - w i
Advoéatés"of the Respondentsﬁﬁlélaféa.ﬁ o T ' : '

o’ e

Ve e e e g - i+ -
' e Bate L - de"ﬁ BE €he TEikunal

§24 02.2005 { present % The HOn'ble MY . K.Vs |
i ‘ g Prahladan, Menber (A)~
RO ;,,;,:t_}_?i'::z:.‘azim; 3.1 ‘.u; % % Heard M'r- p BOTra, lear.ned
is ""Hd"‘d BT Hs. ,.)0/ : % jcounsel for the aple.Cant.
7 pUSll\ YiGe '1\/’1)‘ i ff t o
No...22.9. L7F2D S | e applicant who 18 ¢ besatis
y Dmcd..,......é.l? P B ng as EDDA cun EDIC, Namtial Pethef
S ' L ‘ ranch office was termlnated weeefo.
- W}rﬁ 130 .06.2003. The appliCant subnitted
C Y B l}ch Reg1str4 %two repre%entatlons dated 28.8 92003
‘ N7 ‘L‘?fﬁ ) 3 and 11.11.2003 respectlvely. However
b %there is no response from the resp=
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X
% s dispOserﬁ¥with
g , udlractlon to the reSpondenta to

‘glve reply to the above two repre-‘

: lsentations of the applicant They
. 0091 % {11 give reply that is lawful,
&Mﬁ\qf)y@\ . o> ;& i fair and just. The entire exercise
&‘L U,VJ \\G‘P)\og-ow 1 ! as per the directions given above
Z r“/ \ 6‘2*07’9509 v ' s ) { is to be completed within \tQ[O B
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: - DEPARTMENT OF POSTS: INDIA
- OFFICE OF THE SUPDT. OF POST OFFICES, SIVASAGAR DIVN,JORHAT: 785001

To, ///

‘ Sri Napd/Arondhara ’
/ V{ll~ Arandhoragaon ,
v wia-Khelua,
' V%;- Hahchora ,

No := Al/ CAT cast /04~05 Dtd. at Jorhat the 2§~4-05.

Sub 1~ OA no. 42/2005 regarding appointment case of Sri Naba
Arondhara, Offg. Stg MD(C) at Namtialpathar Branch Post
office,

Ref :~ Yr, petition dtd. 20«8-03 & 11-11~03,

Witih reference to your petdtion cited above, itx is
to intimate that you are appointed to officiate as MD(C) MC at
Namtialpathar BO vide SDIPOs Sivasagar letter no. H1/The
WWamtialpather dtd. at SV5s the 31-7-01 on purely temporary basis,
which was clearly written in the said letter. As per Nepartmen=
tal rules and procedure a a temporary official may be terminated
by the appointing authority at any time without assigning any
reason or when Departmental enquiry is completed. As such
your prayer £or reinstate in service cannot be acceded to .

Sd
Supdt.of Post Offices,
Sivasagar Divn,Jorhat-l,

Copy to :=

in/,\\///)wne CGsC, CAT, Guwahati Bench, High court for favour

of information and to defend the cagse, This is in
continuation of this office letter 4td, 18=4-~05,

{
Supdt.of-% ces,
S8ivasadgar Divn, Jorhat-1
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHAT! BENCH

ORIGINAL APPLICATIONNO W)~ OF 2005

Sri Naba Arandhara

_._Feiitianer

VE-
The Union of India & Ors

...Respondenis

LIST OF DATES

[ ] 3

DATE PARTICULAR ANNEXURE| PAGE
31-7-2001 | OrderunderMemo No.4.1/Namtial A 14-15
. . Pathar dtd. 31/7/2001 issued by the ‘

Sub Divisional Inspectorof Posts
Sibsagar Sub Divisional allowing the
applicant to officiate as EDDA/EDMC
at Namtial Pathar. '

31-7-2001 | Charge report signed by the applicant B 16
while taking over charge
July 2002 | Acquitance Rollissued by the respon- -~ C 17-18
: dent in respect of salary.
2003 Acquitance Roll issued bytherespon- | 7~ D 19-20 7
- dentin respect to bonus for the peried
2002-2003. '

23.6-2003 | Orderunder Memo No. The Namtial E 21-22
Pathar B.O dtd.-23/6/03 issued bythe | .
Sub Divisional Inspector of Posts,
Sibsagar terminating the service of

the petitioner.
20-8-2003 | Representation filled by the petitoner
hefore the Superintedent of Posts. F 23-24
11-11-2003 Re;éresentaﬁon filled by the petiticher. G 25-26
PHRAYER

The petitioneris praying for sefting aside and quasing the order of tarmination did.

2/5/2003 izsued hy the Suh Divisional ingpector of Posts, Sib§agar Sub Division. |

I3
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ORIGINAL APF’LiCATION NO.

-~ -~ . : — {; . |
CFETi pere s aluwo

IBUNAL GUWAHAT!

MHATI

LfL‘% 2005 '

" Sri Naba Ai'andhara

.............. ceeeneneneenee, Applicant 1

-Versus-

The Umon of India & Ors!

e e Respondents
INDEX

| Application - -

\I‘aﬁﬁéaﬁo‘n -

{
¢

- Annexure - A "

Annexure - B .

Particulars of _DbCunieht’s' Relied Upon - P"age'»Nc;'S-.\ e

‘Annexure - C- s

Annexure - D .;

Annexure E
Anne xR — g

Annexure - F .
AT RXVUYR - pl

Annexure - G-
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Filed by : Santanu Borthakur. . »
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THE CENTRAL ADMiNISTRATWE TR!BUNAL GUWAHATI ; ;,,

BENCH AT GUWAHATI . S

ORIGINAL | APPLICAT!ON-_NCL U poosy

© . shi Na’bé'Arandhara‘
| - Slo shn Mohendra Nath Arandharaﬁ @w
ReSIdent of vmage Arandhara e
: PS8 Charakaparg, |
* Dist: Sibsagar. Assam i -

. . | ’ : ' .;_ ...... Appl:cant “ w

-Versus- -

o e e

 Delhi.

2. The Supertendent of Posts Sibsagar»g#
Fags

_Dl\nsson Jorhat, Dist: -Jorhat Assam' S

\

3 lnspector of Posts Slbsagar Sub—dwnsno - "‘il

. sibsagar Assam.

4. The Post Master Sibsagar Head: Office: 2,

...... Respandents e

S Ee ..r—f.ﬁ:#-?

[

St Naba. freondhorp j‘

1. The umon of lndsarepresented thmugh w“

the Seceratary Depertment of Posts Neww 4o



vahduty cf order under memoc No Tl lNamtla! Pather B 0. dated" 23!6/""3{?
2003 lssued by the Inspector of Pcsts Sibsagar Sub -Division’ annexed ,%:.

the petctsoner who was earlier aNowed o offsceate as Extra Departmenta! '-’-
. Delivery Agent cum Extra Depratmental Mail Couner in Namtsal Pathare

" Branch office (hereinafter calied “the EDDA" and “ the EDMC” xrespectlvety) e
with effect from 30/6/03.

2.

application and the order agamst which the apphcant want redressal are” é

- PARTICULARS OF THE HE ORDER AGAINST WHICH THE

L .= ;‘_‘»:‘ \ ¥ “x Y afw
. S L. Confd, P/ s

DETAILS OF 'APPLICATI‘ON

APPLICATION IS _MADE

v’

S Neba @pmwm

The present application is filed by the apphcant cha!!agmg the F

“hereto as Annexure purportmg to tennmate the services of - ?{f

""P

™

; "F;ﬁ P

X

:f‘iﬁ,@

,JURI§DICTI;ON OF THE TRIBUNAL . i

oy
~.a;-';t

The applicant :Declares that the subject matter of the prés:éht";;

gl
&

within the junsdlction of this Hon'ble Tnbunal

3.

the legal reqmrements of hmitat:on as prescribed, in section 21~ af the’ “"*h

LIMITATION

The applicart farther declar€s that the present application fulfi iis* 2 %J

;

Administrative Tribunal Act. 1995 as the authority has not beenyass*mg‘ ,f
any. order on the representatlon dated 2018/2003 submltted by the apphcant . ;1

~ before the competent authority. .

Contd...P/ —?,f
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. 4.19.

4.2.
: authonty extracted his services as EDMC/ EDDA in dlfferent branch *

- posts offices and having found his services sahsfactory the respcndents ‘“.

4.3.

~ more pamculady the respondent No. - 3 that is the Subdw:smqa! 8|

 to the said pdst the petitioner was aliowed to draw regulartzme seate Ry

@.

FACT OF THE CASE - .

That the apphcant who had studled upto matncu!atlon havmgP

f—-
& Lk S

‘\

applied for appointiment.to the post of EDDAIEDMC was appomted -
in Gargaon Branch Office under Nazara Sub - pdsts office in the

year 2000 for one month agamst a leave 'vacancy.

"
o !

F_U

P= J— -
"Lr_‘__i)‘;_

That there after on number 6f occassions thé réépdhd'enfs 2

W ﬂh.kﬂ

lnspector of Posts, Sibsagar Sub-dms;on vide hls order under memo D

‘No. 4. 1f Namitial pathar Dated 31/7/2001 allowed the apphcam to

offi c;ate as EDDA cum EDMC in Namitial pather Branch

3
- -.,,...i

A typed copy of the said appomtment order rssued

\.rm}‘

.- to the applicant atong with the photocopy of the ongmai

is annexed hem with as Annexure A N

4

That pursuant to the aforesaid appointment' Dated 31/7/2001 the ﬁ*ﬁ

'apphcant jomed in his service at Nammal Pather Branch ofﬁce \ncef 13

Sn Mohon Gagm transfered on 31/7/2001 Smce his j jdmmg as EDDA
cum EDMC in Nammal pather Branch office the petmoner had been

| discharging his duties with utmost smcenty and to the satisfact;on ;,B

of all concemed. lt is stated by the apphcant that aﬂer his appomtménf b

.-‘.73

- of pay and authonty also staded to deduct a ﬁxed amount from ?9
\hIS salary against prowdent fund account Durmg this penod the gg

“applicant had also drown Deamess Allownes for four tumes and bdnus L

b

. Conid.. P/~ 1°

*.'.‘at

0.

v

st'» Neba Rreomgnara



4.4,

45

®)

for three times further depositing seceurity money as required to
be done under the relevent provisions by a service holder under

Deptt. of posts.

Copies of the charge report dated 31/7/2001 and
copies of Acquittance Roll issued by the Respondents
in July 2002 in respect of his salary and copy of

Acquittance Roll issued by the authon'iy in respect“of -

bonus for the period 2002 - 2003 is annexed herewith

as Annexures B.C & D respectively.

That the applicant begs to state that while discharging his duties

in aforeside capacity continuously for more then two years suddenly

he received and office order under memo No.Ti/Namtial pather B -
O Dated 23/6/03. issued under the signature of the Sub-divisional -

Inspector of Posts Sibsagar Sub-division. Vide office order dated
23/6/2003 the said authority purportedly terminated the service of
the present applicant with effect from 30/6/2003. The applicant states

that the said order was passed without any prior notice to him and

 without showing /specifying and reason for such termination.

A Copy of the said order dated 23/6/2003 is annexed

hereto as Annexure 'E’.

That the applicant begs to states that a careful look at the said
order dated 23/6/2003 reveals that the said order was passed in

order to accommodate one Sri Nomal Ch. Hazarika who was under

suspension since 6/6/2001 and a decib!inary proceding wasfis

pending against him. And making the apprehension of the petitioner

Contd.. P/~ -,

v o

v
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4.6.

47

: remmder to his earlier representatlon but the authonty ccncemed <

- applicant that too vide an order which is not at all speakmg lS 1ll|gal

{6 .-

C e ,,.-.. *

~ true the respondent authority in fact allowed said Sn Nomal Hazanka

~ to offi ciate as EDMC/EDDA of Namtial _pather Branch agamst the Q‘;‘

L

puponed vacancy caused due to the termmation of service of the
petitioner. '

- that the appllcant begs to state that on reclept of the aforesald 2
order dated 23/6/2003 the petltloner :mmedlately that :s on 2018/

Kby 1o

| 2003 submitted representation before the Supenntendent of Posts "*w

-.«.4:,

'Slbsagar DIVlSiOﬂ Jorhat statmg entire facts and also pcmtmg out ,,1 :
‘ "lllegalltles in the order dated 23/6/2003 The appllcant fudher states ;,»3

that after submmng the said representatlon the petmoner legltlmately Ry 2

lv.

°expected the hlgher authority to pass some on:ler en his representatron % f 3

‘but to his utter dismay the authority remam Sllent Havmg leﬂ wsth

no other option the petitioner agaln on 11/11/2003 submltted a

:"’.\ 1:&

| is still not passing any order on his representatmn

Tslped copies of the aforesaid re'presehlaﬁons dated B

20/8/2003, and 11/11/2003 is annexed herewith as i

Annexures F and G respectively.

That the applicant begs to state the afd}e’ééid"“ééii"ﬁ?b?’thé ’f"“--«;» |

respandents authority in purpomng to tennmate the semce ‘of the| __? i*

2

and arbitrary. The petitioner stated that the Sub dmssonal lnspeetor

TRy

of Posts of Slbsagar Sub~d1\nszon had passed the aforesa:d order T

* of termination so as to engage his blue eyed boy in appllcants *?'

place The appl;canl further states that he was appomted agamst a'

vacancy caused due fo transfer of one Srl Mohon Gogm EEJMC* '«‘ ﬂ

G

* Contd. P 1?




" 51,

52
' | EDDA on thé basis of his !ong experience of semce and by foliowmg {®

- person of the authority. -

| GROUNDS FOR RELIEF WITH LEGAL PROVISiONS'

 the: service of the petlttoner as EDDA/ EDMC is mlgal and arbﬁrary

‘opportumty to the petmoner The petxttoner havmg been served

K%

from Namtta! pather Branch ofﬁce and as such there cannot have ;~

~ %

any reason for terminating hIS service just to accommodate favounte

¥

;
ie
e g Il

" Forthat aforesaid action of the respondents authonty m ten'nmatmg

ﬁ
_ &
in as much as the said order was passed wnhout gwmg any 1y

Li~

continuously for two years wnhout any break his sennces cannot i

‘ terminated without any notice. The respondents authority | by termmatmg X ﬁ
the semces of the petitioner in vzoiatzon of the provsscons of law <,

has acted lllegaiy, unreasonabiy and wzthout Junsdtctlon and as such ‘

| the seme is hable to be set asnde and quashed by th:s Hon’b!e ;e

B Fomm.

-For that the petitioner was appomted to the post of EDMC cum - q

his duties without any break and against regu!ar scaie of pay Dunng

- due pmcedure of !aw Since his appomtmem he has been dischargm gf; _
4

this period respondents authorities had bestowed on him treatment

similar to other regular empeloyees The authonty paid hts !:xmus,M
T‘ .
- Deamess allowance and also deducted a fixed amount for prowdent

‘--e"na}

fund Account whlch has created a legitimate expectatcon as regards w »
his semce as a permanent employee of the deptt. of Posts. But‘ m

~ the respondents authority while pass&ng the :mpunged order fasled

" totakeinto cous1derat|on said facts thereby makmg it lliegal arbltrary

t

1'
~~~4t1
~J
iy

and without junsdtctaon and as such the samie is fible to e mterfered

" with by this Hen ble Forum: -

Y

Sl Neadbr W\f\“ta

“
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53

<54

55

of petmoner’s service that too aﬁer fwo years of contmuous sat:sfactory‘ 13

‘out and out illegal order and is violative of the pnnc;pies of Semc

Forthat it is the besic tanet of Service Jurisprudecé that before’ -;g .

-

taking any action and/or initiate ‘action against any empioyee he

~~J C"

1.)-4‘1.#”0 [

is required to serve a notice and/or opportunrty of heanng But it /

the instant case respondent authonty hcwever passed the 1mpugned .

n-,~

order without giving the apphcan{ any oppcrtumty of heanng and

Y]

the said order zts self failed to spemfy the graunds fortermmatson

A

u.

i«s
v_JK}J_\.h e

service. The said order passed by the respondents authonty lsj

Junspredence and as such is liable to be set aSide and quashed

by this Hon'ble Forum.

For that since his appointment to the post of EDDA JEDMC 3

-tx. v&‘i

‘4

the applicant has a very. good track record and had discharged "
his duties to the satisfaction of all concerm and no adverse remark ’

has been passed against him by his superior Oﬁ" cers !nspzte of " )

K
Tt

this the respondents authority passed the order terminating his ';_f

service which do not have any foundation at all and i is a stlgmattc f“"‘fa,?

~ order. Even asuming but not admitting that there is defi iciency in ' .

service on the part of the applicant, authonty ought to have made ‘:_?‘Q

an enqulery against him or state the reasons for his termmatlon i'u

by a speaking order. But that not havmg been done respondents ’

have acted illegally, arbitrarity unauthorisedly, umeasana_bly, !n'atlonaﬂy, . \;
: , Yy
whimsically and in violation of the provisions of law and as such >
the same is liable to be set aside and quashed by this Hon'ble >

Forum. |

Iy

For that the impugned arder dated 23/6/2003 on. the face of 7
it is bad in as much as the malafide intention writ large o_n' the'

4

© Contd..P/- ik
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. eada

C)
face of it. The petitioner states that the said order was. passed by_ M
“the respondents authority more particularly respondent No: 3'to." ,i
" accommodate his own blue eyed man ahd the réference of one. a5
Sri Nomal Ch. Hazarika against whom demp!mary proceedmg was B
pending points towands such apprehention. The apphcant states that 4 i3
~ his appomtment to-the post of | EDDATE EDMC was never agamst —;SI
temporarily vacant post and even assummg that some one. was B
reqwred to. be accommodated there can not have any justlﬁab! -fl
reason for termenating the service of the petitioner and the respondents "‘fi
authority ought not to have passed the wnpugned order but that not - i%’

56.

N A
‘ . back ground and this service was the sole source of livelihood for‘“'*“ d

havmg been done the authonty have acted in-a manner which tsm;
* not at all bonafide and as such thts Hon'ble Forum ts reqmred to ©
issue- necessary direction to the respondent ‘authority to taige

necessary correctlve steps

For that a bare perusal of the smpugned order ‘show that the ,
same is an arbitrary order and it is a seftled law that if the termination 3
of an empeloyee, even if he is of an ad-hoc, temporary, officiting’ < 3
ar casual status, is arbltrary at is wolatwe of the Art. 16 of the .
Constitution of India, and is liable to be set aside and quashed,\._,\.{»@
in the instant case also the order of termination being arbit?a‘ry is . ;;
violative of the Art. 16 of the Constitution of India and also of principle. ﬂh
of law as laid down by the Hon'ble Apex Court in number of decisions. , ‘5”"“"

and as such the same is liable to be mterfered with by this Honsble 1 ‘

- Forum.

For that the applicant haiis.'fmm a family with very poor financial, .2

him and hié_family with his appointment in the year_,_ZGOt_aﬁd its j %;

_

Sl Naka N¥WIMAT R
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contlnuance for two years without any break has created” an,,;

" expectation in him ‘regarding his continuitly in the said post for fuiure
1

| also. But the impugned order of termination dated 23/6/2003 has, ﬁ.}

-put h:m into a very precarious situation as he has no oth_er;source G
of livelihood and it is therefore applicant prays for interference from "'f

AT

2
]
this Hon’bie Forum as other wise petitioner will suffer ireparble loss, '3

and injuries.
58. . Forthat the action of the respondents is wholly iltegal, arbitrary, : 34
and is violative of Amcle 14, 16, 19 and 21 of the Const:tutcon of " ;ﬁ’

india. - : : : e

6. . DETAILS OF REMEDIES EXHAUSTED : ..’

)

-, That the apphcant declare that he has availed’ all the remedles*q!t |

available to htm by filing representattons dated 20/8/2003 and. 11/11/2003. ,;;
respectavely though no order was passed on said’ representattons till date."“'g

and thus there is no other altemative remady except by way of present’ 3
- Ongma! Apphcatton before the Hon'ble Forum |

7. MATTERS =RS_NOT PREV!OUSLY FILED OR- PENDINGJ*T’
BEEORE ANY OTHER COURT .

" That the apphcant dectare that he. has not prewouély filed any. 1§
" application, writ pet;tlon or suit regardmg the matter in respect of which.‘ éf,,

.g

'the application -has been made, before any other Court or.any.other .7

!:

authority or. any other Bench of the Hon'ble Tribunal™nor. -any;.such” : fA._

; apphcation wnt petition or suut is pendmg before any . of them..™

r
K

- Conitd P/~ 5%

\
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8. 'REUEF SOUGHT FOR - " %
&
in the prem:ses aforesa:d the a?phcants pray. for faliowmg reliefs. = 3 \ <
)
S ) .For settmg aside and quashmg the order dated 23/6/2003 passed .2
‘ by the Sub- dmsrona! 1nspector of Posts of Slbsagar Sub dmsmn‘ LT 33
i
) _(ﬁ) . Fora dlrechon to the respondents to reinstate the apphcant as EDDA.- 73 d)
"/ EDMC. with continuous service and back wages. .., : &
- (iii) - Any.other relief o which the apphcant is entitle to in ,‘1he,,fact's‘;_awr‘}d‘: “_}:
* circumstances of the case. © |
| (i) - Any such other order / orders as the Hon’ ble Tnbunal ma)) deafn;
ll o fit and proper soasto gave full and complete rehef ’!0 the a'bphcant* o y -

~ in the facts and cnrcumstances of the ‘dase.

9. INTERIM _ORDER PRAYED FOR 7%

" (iy - Pending final decision of the ap‘b!ibatioh the. applicant ';Siayfs‘"fbn-“’}??
~ following interim relief. ", '
- (ii). .A direction to the resbondentSfto suspend the operation of thie. I‘,g
“impunged order dated 23/6/2003 at Annexure.”" .. ., “p‘as§§d“;2 :
" by the Sub-divisional Inspector of Posts Sibsagar‘ Sub-’diﬂﬁ‘s"iﬁ?}’f fi,
(i) - Any such further .or other order/orders s0_as fe grant adquate

_ intericim rehef to the apphcant

Q

o | . Contd."P/-, o *
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VERIFICATION 2

~ Shri Naba Arandhara, Son of Shri Mohendra Nath. Ai‘éﬁdﬁ'é?é’“ }';.
Ressdent of Village Arandhara, aged about 32 years PS Cherakapara__ ﬂ

*"in the District of S;bsagar Assam do hereby sotemnly afF irm and veﬁfy

__,,-...u:: g - “—sr"g

- that the contents of paragraphs 1 to 11 made above are truecto my"w;v '
l; 7

- knaMedge and belief derived fmm the mfarmatton and necords of the case' N

- And |- have not suppressed any matenals facts

P Y

. And I s;gn thss venficatson on thss rg*‘f day of"“i‘*
Febmaty, 2005 at’ Guwahatl o s T

gl )\\.g’ba\ Y\"EO‘V\dA\Q(X\Q\ .
;. Signature> .'wa



Inspector of Pos’ts

' Olo The Deptt of posts, india

- Sivsagar Sustv

Swasagar 785640‘ . 1

B

.Memo no.HI/ The Nam\ts_aémétﬁér-md,at: Sivasagarthq 317101

\

Terrmnatmg prevcous arrangment the fol!avmng order are lssued fo have tmmed:ate

effect. |

i)..

Sn Mohan Gegon EDMC GaunsagarB Onon atta]cted at Namtfat Pathans dzre.cted
fo report duty.at: Sivasagar H/O the accounts branch will remain aﬁached atthere

. fill further order. -

ii}. “Sri Naba Arandhara is allowed to ofﬁclate as E?DA cum EQMC Namha! Pathar

B.O on purelytempcrarybasis ' .
. o } -~ 8d)
- = Sub-Dmssonal mspector of post
} SlbsagarSub-Dzwslon
J _
.Cepytothe ST TN 1
) PostmasterSwasagarforkmd mformatlon il ,
iy BPM Namtaal PatherBO forkmd mformation1 e
i) SPM ONGC Colony BOforkmd mformat!cn (
W) File. ¥
B ) 1 Sd /- liligible
' 31/7/2001
J& bf Suﬂ Divisiohal Inspectorof post
< } SibsagarSub-Dmsmn

|
|

....
)
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Olo The Deptt of posts, India -
Inspector of Posts |
Sivasagar Sub-Div.

~ Sivasagar - 785640

* Memo No. The Namtial Pathar B.O. dt. 23/6/03.
Coftemplating diciplinary proceeding against Sri Nomal Ch. Hazarika EDDA /

EDMC. Namtial Pathar B.O (A/B ONGC). Who is (sic) put off duty w.e.f. 06-06-2001

i

has been issued o be effected w.e.f. 30-6-03.

and whereas the case of Sri Nomal Ch, Hazanka s yet to be finalised the following order -

1. riNabaArandharawhowas allowed to officiate as EDDA/EDMC Namtial Pathar

. B.O. on purely temporary basis vide this office memo no. Hi/ Namtial Pathardt. - (‘

~ 31/7/01 isterminated w.e.f. 30/6/03.

. Copy‘to ; | L R . :
)  SriNabaArandhara, EDDA/MC Namtial Pather B.O (H) Via - ONGC for information.-
&NA. ¢ Tl ] .

iy The Postmaster Sivasagar H. O. for information and necessary action-

ii) The SPM ONGC forinfor. - - | *

© sdligible
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| | e ANNEXULES

To, Dated :_20/8/2003
The respected Superintendent of Posts. |

Sub : Prayer for reinstatement.

Sir, !

With due honour it is hereby informed that | Sri Naba Arandhara had worked

as EDDA/EDMC in Namtial Pathar Branch Post Office under ONGC Sub Qffice since

31/7/8001. During that period | served in the said post continuously aifld had also
‘received DA & Bonus. But inspite of that | had been terminated from servscg,an o

' _30/6/2003 by the Subdivisional Inspector of Posts. Asthe said action of the coricerned
" Officer in terminating the service of such an employee instead of requfanising is
ilegal | requet your honour to take appropriate steps and to reinstate me this being -
the only source of livelihead for me and my famtly This is my humble submissions

before your honour.

, Thanking You

Your's faithfully
[ ]

Sd/Naba Arandhara
Arandhara Gaon
PO. : Khelua.
Dist. . Sibsagar.
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- To,

The Superintendent 6f postal Dept.
Sivasagar Division (Jorhat)

Date : 11/11/2003

Sub - Application for reqularisation of service as a E.D.D.A. Cum EDMC. -

Dear Sir,

With due respect | would like to inform you that | Sri Naba Arandhara had -
been doing as a EDDA Cum EDMC under Sibsagar ONGC colony sub office at :
Namtial pathar B.O. from 31/7/001 fo 31/6/03 with enjoying every facilities of postal .
Depertment. But my post is not confirmed yet. On the other hand 1 was terminated :
frorph my office on 31/6/003. without any attributing cause. l

Sri | have already two times informed you regarding this concern. But till
now | did not get any response from you. '

Thesefore | again inform you and kindly request you will take a good decision

in favour of me.
| enclosed my evident and documents herewith

Thanking you in anticipation.

Yours faithfuly |

Sri Naba Arondhara
Arondhara Goan
PO. : Kheluc
Dist. : Sibsagar (Assam)
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